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COMM:

PRESENT: SH. R.VARDHARAIAN
HON'BLE MEMBER (J)

c. P. NO. s7(ND)2014
cA. NO.

SMT. INA MALHOTRA
HON'BLE MEMBER (J)

ATTENDANCE.CUM-ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONALCOMPANYtAWTRIBUNALON 12.08.2016 &

NAME OF THE COMPAI|Y: M/s Sh. Manmeet Singh Vs, M/s. Techcomp India M. Ltd. &
ors.
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ORDER

A request for adjoumment is being made by the ld. Counser for the respondents

on the ground that the main counsel is suffering from viral fever. 4;

2. Ld. Counsel for the petitioner submits that as the respondents

operating before the Mediation Cell, the settlement may not be arrived at.

3. To come up on 11.10.2016.
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